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0.A. 781/91. ' 	 Dt. of Decision :28-9-94. 

ORDER 

As per Hon ble Shri A.v.Haridasan, Member (Judi.) 

In this application filed under section 19 of the 

Administrative Tribunals Act, the applicant 'lit. R.Satyai- --

narayana working as Junior Checker in the Security 

Printing Press, Hyderebad has prayed that the order 

dt. 29-8-90 of the 2nd respondent may be setaside as 

illegal, arbi€rary  and unconstitutional and that the 

respondents may be directed to regularise the services 

of the applicant from the date  of his appointment in 

the unit of the 2nd respondent on transfer basis prom 

Government of India Flint and accordingly fix the seniority 

strictly on that basis. Shorn of the details whirj, are 
(((A. frcc AofrtLr.!. 

not necesseryjlhe applicant was selected and appointed 

as Junir Checker in the Security Printing Press, Hyderabad 

on 27-5-82. Prior to that he was servithg in the Go vt. 

of India Mint, Hyderaiad. His selection and appointment 

made by order dt. 27-5-82 t.e.,iordar No. j4/82/ Annexure 1 

to the CA was an adhoc basis pending finali\?\fftion of the 

recruitmmt rules.thereaf'ter in December 1988 the Security' 

Printing Press, Hyderabad, Industrial Workmen (Unclasified 

Cadre) Recruitment (Amendment) Ruleg, 1988 was notified. 

Purportedly in accordence with the above said recruitment 

rules the respondents issued an order dt. 19-8-90 which is 

under challenge in which the applicant was p1acedat 

51. No.43 in the cadre of Junior Checkerj.he claim of 

the applicant is that he should have been regularly 

appointed w.a.f., the date of his initial appointment 
C-I ac.4 

in the Unit. However, he has apaf-e&--ttrr -I-a4m that in 
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any evenrt his seniority should1iavbeen reckoned from 

the date ot'i1,,whidl he started ijorking in-the unit in 

the same cadre  even priorx to the promolgetion of the 

recruitment rules. Stating that the placem sit givSfl to 

him in the annexure to the order dt. 29-8-90 does not 

conform to any principle and that persons who should 

have been placed below him have been placed above him 
had 

in the above said annexure) eTie applicantLmade a 

representation to the 2nd respondent on 18-9-90,r ft4't 

response was received to this representation and finding 

that the list the annextS to order dt. 29-6-90 is 

being acted upon as the seniority list the applicant has 

filed this application. 

2. 	The respondents in their reply affidavit have 
S 

contended that the date of commencement of service is 

not the only crithriBn, that the applicant has not pet 

been pushed down in the seniority below any person who 

have been selected after he was selected and those who 

have obtained more marks and that going by the allegations 

in the application the applicant does not have any legitimate 

grievance which requires redressal 

Ti.. .i. -We have carefully gone through the pleadings and 

the documents On record. Rule 4.A. of the Security 

Printing Press, Hyderabad, Industrial Workmen (Un0lasified 

Cadre) Recruitment (Ametdmant) Rules, 1908 reads as 

follows:— 

"4iA. Initial Constitution: The workmgi who were 
appointed to the posts of Head Checker, Senior 
Checker, Junior Checker, Senior Electrician, 
Examiner & Final Counter Class—Il, Machine 
f9inder—I, Machine hinder—h, Senior Machine 
Assistant, Junior Machine Assistant, Packer, 
Driver—cum—riachnic. and Mazdoor on adhoc basis 
prior to the date of commencement of the Security 
Printing Press3  Hyderabad, Industrial Workmm: 
(Unclassified Cadre) Recruitment Rules, 1988 shall 
be deemed to have been appointed to the respectiife 
posts on regular basis from the date of.commen—
ernentoPthpSerturitv Printing Press, Hyderabad, 
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Industrial Workmen (Unclassified cadre) Recruitment 
Rules, 1988 it they are found'to have been .a9po-intcd 
to those posts on adhoc basis on the 
nominations received from the Employment-.inge 
or who Fulfilled the qualificatibns laid dthmn in. 
the regulations placed on the Employment.- Exchange/ 
India Gd.sjernment flint." 

By virtue of the above statutory provision thetPrayer  of 

the applicant for a direction to the respondents to 

regularise the services of the applicant from the date 

of his appointment in the unit of the 2nd respondent 

cannot stanti, because the applicant has not sought to 

challenge the vires of the said Rules, this was probably 

not done because the Rule 4LA)  was added by an amendment 

made in the year 792. But we notice that no application 

seeking an amendment of the prayer incorportting a relif 

for quashing the afore said provicn or the recruitment 

rules has been filed. 	Therefore because of these circumstances 

the applicant cannot in this application claim the relief 

as prayed for. 

4. 	However on a careful @onsjderation of the entire 

pleadings in the case and from what was told by the counsel 

On either side we are not sure whether the respondents have 

followed any reasonable principle in assigning seniority to 

the employees drawn from different sources. The reply statement 

filed by the respondents doss not give any clear picture. In 

page 4 of the application the applicant has stated that 

some 17 persons wh.o commenced their career after he was 

appointed have been placed above him in thetentative seniority 

list which was circulated ever ea±'lier. There is no specific 

denial of this allegation though it has been stated in a general 

way that no pertn selected prior to the date which the. 	 [ 

applicant was appointed has been assigned seniority th4p the 

applicant. What is stated at the bar by the counsel On the 
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Copy to:- 

1 : Secretary to Government of India, Department of Econbmic 
AfPairs, Ministry of Finance, Union of India, North, Block, 
Central Secretariat, New Delhi. 

2.' General Manageji, Govt. of India, Security Printing Press, 
Mint Compound,, Khairababad, Hyderabad. 

3 	One copy to Sri. N.Ram Mohan Rao, advocate, CAT, Hyd. 

4) One copy to Sri. •\I.Bhxmanna, Addi. CCSC, CAT, Hyd. 

- 	5. One copy to Library, CAT, Hyd. 

6; One spare copy. 
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either aide is that a final seniority list of the cadre  in 

question has not yet been drawn up by the respornents. The 

representation submitted by the applicant against the order 

dt. 29.8.90 and annexure there to a1so has not yet been 

corsidered and disposed of. Under these circumstances while 

declining to grant the reliet as  prayed for by the applicant 

we are o?c the considered t'iew that the application has to be 

disposed- of with approptia'te direction to thle respondents to 

rinalise the' seniority list of the cadre of junior Checker 

indicating the principle oct which the same lb done and to 

servéna copy there of on the applicant within a reasonable 

time frame. 

4. 	In the result, the application is disposed of 

directing the 2nd respondent to Pinalise the seniority list 

of the cadre Of Junior Checker in the Security Printing Press, 

Hyderabad taking into account the objections raised by the 

applicant in his representation dt. 18.9.90 within a period 

of 3 months from the data of communication of this order 

and to serve Or, the applicant a copy of the final seniority 

list so prepared within the aforesaid period of 3 months. 

If the applicant is further aggrieved by the placement in the 

final seniority list he will be at liberty to seek appropriate 	' 

relief. 	 1) 

VffiI uA9 
C- LABI. 	 (A.V. Haridasan) 

Member(Admnj 	 Member (Judl.) 

Dated 	 94. 	5(i4o/ 
(D 	
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